IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABA
AT HYDERABAD

@

J BENCH

0.A.No.1038 OF 1996, DATE OF ORDER:22-i9-1998,
Betueen:
D.Parameshwar Rao. «s Applicant

and ’

1. Union of India, rep., by Gensral
Manager, 3.E.Railway, Gardsn Reach,
Calcutta-43,

2. Divisional Railway Manager,
S.E.Railuay, Visakhapatnam.

3. Senior Divisional Signal,
Talaecom Enginesr, S.E.Railway,
Visakhapatnam,

4, Divisional Signal & Telecom
Emgineer, S.E.Railuay,
Visakhapatnam.,

' .. Respondants

.COUNSEL FUOR THE APPLICANT :: Nr.g.B.Vijay Kumar,

COUNSEL FOR THE RESPONDERTS: HMr.V.Bhimanna

CORAR:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND |

THE HON'BLE SRI B.5.JAl PﬂHAﬂESHHAR,NEMBER(JUDL)

:QROER :

ORAL ORDER(AS PER HON‘BLE SRI R.RANGARAJAN,MEMBE

Heard Mr.P.B.Vijay Kumar for thes Applicant

Me.V.Bhimanna Por the Respondsents,

2. The @pplicant while working as TCI.II/BHIA

been issued with a minor penalty Charge Shest,vi

R(A) }

and

haa.

de

Memorandum No,WSG/65/DP/2, dated:1/B=3-1995(Anndxure.Aml

to the 0A) for indisciplinme and misbehaviour, 1
applicant Hgg'submitted his defence statemsnt of

(Annaxurs.A-11 to the DA),

)

)

he
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‘Revision Petition dated:29-3-1996 in accordance
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3. The Disciplinary Authority disposed of the

Charge Sheet by the following Order:-

"The annual increment raising his pay from

Rs¢2250/- to Rs.2300/- with effect from
1-1-1996 is with-held for a period of tuo

years with non-cumulative affect.”

_ had
Against that the applicant/?iled an Appeal to th

Respondent No.3 by his appeal dated:7-6-1595, 1

=

hat

appeal was rejected and the penalty was confirmed by

the 1mpugnad Order dated 272-6-1995., It is stateld that

the applicant had. flled/ﬂaviaian Petition dated:

29-3-1996

(Annexura.R=IV to the reply). That Esvigigpfggpgﬁfééiis

still pending.

4. This OA is filed to sst aside the. punishme
imposed by the Oisciplinary and Appesllate Authar

T |
holdln%Lfs arbitrary and illegal.

5. When the OA was tasken up for hearing, the 1

nt
ity by

parned

Counsel for the Applicant submitted that, his rewision

petition dated:29-3-1996 is still pending and th
has net been replied so far. It is but proper a

Jjuncture to diresct Respondent No.2 to dispose of

within a period of three months Prom the date of
of a copy of this Crder. If the applicant reque
personal hearing, the same may be given to him.

6. With the above direction, the (A is dispos
No costs. '

( R.RANGARAJAN
MEMBER (ADMN)

22] A4
ated:this ths 22nd day of Septembsr,]
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Dictated to steno in the Open Court
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Copy to:

1.The General Mamager, South gastarn Reiluay, Garden Reach. Calcuttﬂ-

2.,0ivisional Railway Manager, South Eastern Railuay,U1sakhqn tnam,

3.Saniar Bivisional Slgnal Telecam Engxnaar, Sauth Eastarn R il@ay,
Uxaakhapatnam. :

4.Divisional Signal 5 Talecem gEnginaer, Smuth Eagtern Railuay,
.- Ulsakhapatnam.A

5.0ne copy to Mr.P.B.Yijaya Kumar,Advocate,CAT,Hyderabad.

6. One copy te Mr.y,Bhimanna,Addl,Cgsc,CAT, Hyderabad.
'7.0ne copy to Q.ﬂ(ﬂ),{:ﬂT,H)‘ﬁ@l‘,abadf

8.0na duplicate copy.
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